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RESERVE BANK OF INDIA 2
(SECRETARY'S DEPARTMENT) /

Mumbai-400001 /
Amendment to Regulation 24(i) and 24(ii) of the Reserve /

Bank of India General Regulations, 1949 /
In exercise of the powers conferred by Section 58 of /  

the Reserve Bank of India Act, 1934 (2 of 1934), the Central /
Board of the Reserve Bank of India, with the previous/ 
sanction of the Central Government, hereby makes the 
following Regulations further to amend the Reserve Bank 
of India General Regulations, 1949, namely, /

1. (1) These Regulations may be called sis the
Reserve Bank of India General (Amendment)
Regulations, 2013. /
(2) These Regulations shall come int6 force on 
8th August, 2013 on their publication in the 
Official Gazette. /

In the Reserve Bank of India General 
Regulations, 1949, for the existing Sub- 
Regulations (i) and (ii) of Regulation 24 the 
following shall be substituted

24(i) Directors nominated under Section 
8(1 )(b) and 8(l)(c) and 12(4) of the 
Act shall receive a fee of Rs. 20,000/- 
for each meeting of the Central Board 
which they attend and Rs. 10,000/- for 
each meeting of the Committee of the 
Central Board which they attend

(ii) Members of a Local Board shall receive a 
fee of Rs. 20,000/- for each meeting of the 
Local Board which they attend

G GOPALAKRISHNA 
Executive Director

CENTRAL UNIVERSITY OF PUNJAB, BATHINDA (PUNJAB) 
Bathinda, the July 2013

Amendment to Statute 2(4) of the Central Universities Act 2009

SI. No. Existing

1. Re-appointment of Vice Chancellor
The Vice-Chancellor shall hold office for a term 

of five years from the date on which he enters upon 
his office, or until he attains the age of seventy 
years, whichever is earlier and he shall not be 
eligible for re-appointment.

Amended

Re-appointment of Vice Chancellor
The Vice-Chancellor shall hold office for a term of 

five years from the date on which he enters upon his 
office, or until he attains the age of seventy years, 
whichever is earlier, and he shall be eligible for 
re-apointment for another term, till he attains the 
age of seventy years.

JAGDEV KARTAR SINGH
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